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Statement of Facts Relating to the
Deatb of Sbri Lal Babadur
Shastrl

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): 1 begto lay on the Table
a statement of facts relating to the death
of late Prime Minister, Shri Lal Bahadur
Shastri. [Piaced in Library. See No. LT-
4623/70]

DR. RAM SUBHAG SINGH (Buxar) :
This should have been placed on the Table
of the Hou:e earlier. Even now there
should be time to discuss it because it is
such an important matter.
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13.00 brs.

MR. SPEAKER : All these things can
be discussed when time is allotted for
a debate. It is not a dcbate now. All
these things can be brought into the debate
at the time when a regular debate is allowed.
Now, papers to be laid Mr, Shinde,

st gwimEl Qe ¢ gWTH ®A ¥
@ fawraa ag § f ag <o qgd T
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L4

ot waT ww g (faedt aqw) : ag
wgafeaw @, a7-argee e g

MR, SPEAKER : You can ask ques-
tions about delay snd other things, but if
you want to go info the detailed discussion
of the merits, that can be taken up only
during a regular debating hour.

st fw wmo (aft) o wew
wewew, ug fggeama &t dfew ¥ quw
& EE g A § 1 @A srEw fafa-
W AG AR W, I@ A AW A A,
tar ag T« @war...

wwrofa agg : wed Y, g g
FUC g, U naT wr R | AR W ar
fis sy w1f NdEEw a@ AT, |

ot gEmeEl mest : ¥ fegz § A
wrar wigar g, ¥ oY wediweq wvgwn
welwwm W owgafa & g Y
aifgd | ¥ Fa9 R arF @ adf £

MR. SPEAKER : It is a question
between members and the Government to
ask for the debate. 1 am concerned with
the procedure to be followed. (imterruptions)
I thik I will nced a number of aspirins
today. It is & regular headache for me.

st yeraiT arewl - s Wy,
ag e #eft &) gear & qrafien Aen
2 & a5z § F g @ fw N
mygdt aaw $T 79 gifed, gurd @
gfax,..(sqwwm)...

MR. SPEAKER : I thought you will

raise some procedural or technical objec-
tions. 1 did not allow you to have a

regular debate on this. I am very sorry.
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ot aemeiT o weEE  wEey,
WY g HW K 9N FT IS ST Q@
gard ara g &fod, @y 'cguf 9T
gz} nq waaEd | R atg ¥ g EL R
e Maw av @ —wme gl I g
ifd, w19 @ @97 &7 F agEs §) @
...

MR. SPEAKER : | am not allowing
you more time. Kindly resume your seat.
Papers to be laid Mr. Anpasahib Shinde.

Notification under Essential
Commodities Act

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHR1 JAGANNATH
PAHADIA) : On behalf of Shri Annasahib
Shinde, I beg to lay on the Table a Copy of
Notification No. G.S.R. 1987 (Hindi and
English versions) published in Gazette of
India dated the 3rd December, 1970 rescind-
ing the Andhra Pradesh Coarse Grains
(Export Control) Order, 1965 published in
Notification No. G.S.R. 88 dated the 5th
January. 1965, under sub-scction (6) of
section 3 of the Essential Commodities Act,
1955.  [Piaced in Library. See No. LT-
4621/70].

Audit Repert and Aodlted Accounts
of Defence Services and Notifi-
cations under Income-Tax
Act and Customs Act etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): | beg to lay on
the Table :

(1) A copy of the Audit Report,
Defence Services, 1970 (Hindi ver-
sion) vnder article 151(1) of the
Constitution read with sub section
3(ii) of section 3 of the Official
Languages Act, 1963. [Placed in
Library. See No. LT-1625/70].

A copy of Appropriation Accounts
of the Defence Services for the year
1968-69 and Commercial Appendix

2)



